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CPEN CQJRI 

CENTRAL ADJ INI5T ATIVE T.L TBUNAL, ALL.AhA3AD BENCPi, 

ALLAHABAD. 

Dated: Allahabad, the 16th day o · Apri.l, 2001. 

Coram: Hon'ble Mr.Rafiq Uddin, J.M. 

Hon' ble Mr. S. Biswas, A.M. 

Binod Kumar Singh, 

s/ o T. B. Singh, 

·• T.H. under Divisional Si91nal 

and Telecom Engineer ( 1 ini-Microwave), 

astern %ilway, v1ughal s az-a I, 

r/o Quarter No.506, Cent'ral colony, 

Hugha.lsarai, Chndauli, U.P. 

Applicant 

( BY-Advocate: Sri S. K. Misra 
and .Sri S. K • D eY ) . 

I 
Versus 

\ 

l. Union of Indicl through General Manager, 

Eastern Railway, Fairlee Palace, 

17, Netaj ee Sub has F oad, Calcutt a. 

2. Chief ~ignal & Telecom Engineer, 

E~~tern Railway, Fairless Palace, 

17, Netaj ee Subhas Ibad, 

Calcutta-1, Vest Bengal. 

3. The Deputy 01ief Signal s Teleccm Engineer, 

(lvlicrowave) Eastern Railway, As ansol, 

istrict Buz-dew an, ·,est Bengal. 

. Respondents 
- 

( By Actvocate: .Sri K. P. Singh ) 
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2. 

0 RD ER ------ (ORAL) 

( By Hon' bl e !: r. Rafiq Uddin, JM) 

-- 
The ~ppl icant B'inod Kumar ;jing h, w o is working 

at pr e serrt as . T.M. under Div isionla.1 .:ji nal and Tel &- 

Co nrnun ic at i.on Engineer (i'ini-i'\ icrowave), Eastern ailway, 

uq hal s a ra L, has approached this Tribunal for issuing 

di :ection to the respondents to consider h:im for 

prc:motion to the post of 'i. T. Vi. Gra1e II ride panel 
ated 12.6.98 with all consequential benefits. 

2. The grievance of the applicant is that the 

respondents have called 219 candidates fo trade test 

for the post of Wireless ~aintenance Grade II without 
' preparing any seniority list. It is al so cl aimed that 

all the candid ates, who were called for trade test, 

h av e been empanelled for the post of 'Hreless Jf aintenance 

Grade II, except 5 candidates, who absented, vide 

panel dated 12.6.1998. The applicant is also eligible 

for trade test but has been denied and ignored in an 

arbitrary manner. Hen ca he has filed the present O.A. 

3. · e have heard counsels for the parties and 

perused the records. 

4. It has been alleged by the learned counsel 

( 

for she applicant that a representation dated 25. 6.98 

(. nnexure No.A-7 to this 0 .. ) sul:::mitted to the 

Responaent no. 3 is still pending before h.im and, 

therefore, the applicant has prayed -t hat a ·direction 

may be issued to the Respondent no.3 to con~ider his 

representation and to pass appropriate orders with 

reasons thereon within the t:ime fixed py this Tribunal. 
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3. 

5. e accordingly dispose of thi O . .A.· with 

a direction to the Resoondent no 3 to consider 

and to pass appropriate orders o the representation 

dated 25. 6.98 subm rt te d by the applic t, as per 

rules within a period of three months f ron the 
/ 

date of communication of this or er. 

No order as to costs. 

~ 
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J.M. 

Jath/ 
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